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Hon'ble M-.Juﬁtice U.C.Srivastava,V.C.
Hon'ble Mr. A.s. Gorthi, Member (A ) A
(By Han.HrmJustica W‘C_Eriﬂmﬁ

of Defence,New Delhi has appreached the Trihun&l Ffj:
the order dated 29 September, 1984 terminating his ﬁ;;
from the post of Scientist-B grade by the Biractnz;;g;%
Analysis Group Delhi. The applicant made a repre&entﬁéﬁ
against the said germination order con 1st Nuv..i§B4 and o

thereaf ter ﬁeminders were sent on l.6.85, 2.1.86 and 2.1a€3¢”

But failing to get any reply he filed this application.

passing
D The applicant after{ the Engineering in Computer

Science from Moti Lal Nehru Regional &ngineering College
Allahavad was selectéd.by the Selection Board and was given
2n appointment letter on 18.6.1982 on tre post of Scientist-
for a period of_ﬁne yvear in the Defence Research and
Development Organisation under the Ministry, of Defence. ZThe
appointment letter indicates tnat the applicant was being

appointed by the President on a temporary post of - = & o
Scientist-B (A gazetted group A Post) and the appointment

letter also indicated that he was beino appointed on

ad-hoc basis for'a period of one year against a vacancy
being reported tﬁﬁhe Union Public Service Commission for
recruitment, and that he may also apply for the post in
response to UPSC advartiaément for the post or for aﬁetﬁar"
identical post which may be advertised by the Commnission ﬁﬂ§7
Defence Research and Bavelopﬁent “rganiaatinn ﬂgli.hqiaxyfu¥;

tha explry of period of one year. His.cantia&&ﬂﬂg-in=ﬁgh"5
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- was not extended. Although other can&i&ataa uha'ijE

joined alongwith the applicant were gag;"”

but those Gff£ideers are not valik and it is diffieu$§ ﬁ¢€ﬁ¥j

accept such oral péeas.

3e The responcents have tried to justiy the non-
extension of the applicant‘s'peridd and have alsc prayed:
for dismissal of the apbliéation on the ground that it

is barred by time. It has been stated by the respondents
that the appdintmeﬁt of tﬁa‘applicant;wés.only on adhoc
basis for a period of bne year.and it was only extended
from time to time. From the terms and conditions of the
appointment letter which con&ains acmnumber of c-nditions
£t appears that the Qurd ‘Probation'wis mentionec but

the appointmeit of the applicant was not on probation and

it was the appointment only on: adhoc basis for a period

©of one year. ¥t has been turtheq&tateg by the responden}s

that the applicant could not qualify for the post of
Scientict ‘B' through the Union Public Service Commission
witnin the prescribed period of one year, His adhoc
appointment was extended in two spells to enaile him to

conmpete alangwith other candidates and get himself

um—.-.-ul—._-_ef.}r". i 'Eﬁi ﬁ
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"g@glicant Ui o oF aarvica for tha
appointment of the applicant was the uﬁhﬂa
period of ona yzar.which-wasmuxﬁgﬁaeﬁgfﬁ@m-*'hjf"

as such he cannot claim that he may be regularised. i&ﬁ,

for the respondents to ragularise him by referring the matgka“
with the U.P.S.C. which is still open for them, and it is fq;;.
the applicant to appreach the pegspondentsin view of his

~in service
qualification and experience gained to take back him&or to
regularise him. With the above observations the application

is dismkssed. No oOrcer as to costs.

Member (A) Vice-Chairmane.

24th January, 1992, Alld.
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